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ST UHT SOy, TeAH STTEET, 7A7q (AT 3T FeAee? (TAV) A ¥ T, GerH, &l forferd
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1 2 3 4 5 6 7 8 9
1 322 | 1200 | 4.85 T2T oI

1 T‘ﬂﬂTa"TlﬁTl' - 2 323 17.02 6.88 K eh
3 325 | 21.24 8.59 72T o

4 | 326 | 1007 | 4.07 T2T oI

T 60.33 24.39
T 2: TRSIwAT HEd ;| FTRITAT IEEIRRCL

1 2 5.02 2.03 T2T o

2 3 8.35 3.38 qgr e

3 17 5.24 2.12 72T T

4 18 6.35 2.57 T2T o

5 19 1.38 0.56 qgr e

6 21 14.12 5.71 2T T

, _ _ 7 24 4.06 1.64 T2T o
8 25 4.06 1.64 qgr e

9 56 0.25 0.1 T2T o

10 | 58 0.37 0.15 g oo

11 59 8.13 3.29 qgT qoh

12 60 7.36 2.98 T2T o

13 | 61 7.35 2.97 T2T oI

14 72 12.06 4.88 agT qoh
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15 73 1.22 0.49 g7 aIoh
For | 85.32 34.51
[®1.5. W.Con.182/SRP-24/DKJ-ROR/25-26/291/20A]
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MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 10th June, 2026

S.0. 3225(E).—In exercise of the power conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (herein after referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which is given in the schedule annexed here to, is required for
acquisition of the Special Railway Project for construction of Rail over Rail(ROR) at Dornakal Junction connecting
Dornakal- Vijayawada to Dornakal- Bhadrachalam Road line in Khammam District in the state of Telangana, hereby
declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of
this notification in the official gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20-D of the said Act.

Every such objection, shall be made to the Competent Authority, namely Special Deputy Collector (LA) IPT&
Railways, Khammam in writing and shall set out the grounds there of and the Competent Authority and Special Deputy
Collector (LA) IPT & Railways, Khammam shall give the objector an opportunity of being heard, either in person or by
legal practitioner and may, after hearing all such objections and after making such further enquiry, if any as the
Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub section (2) of section 20(D) of the said act shall be
final. The land plans and other details of the land under this notification are available and can be inspected by the
interested persons at the aforesaid office of the competent authority.

SCHEDULE

Description of Lands in Acquisition: for acquisition of land to an extent of 4.005 Acres in Papatapalli Village of
Raghunadhapalem Mandal and to an extent of 11.476 Acres in Garidepalli Village of Kamepalli Mandal for
construction of Rail over Rail(ROR) at Dornakal Junction connecting Dornakal- Vijayawada to Dornakal-
Bhadrachalam Road in Khammam District.

Mandal: Raghunadhapalem

Village :: Papatapalli District :: Khammam

Nature of
Name of the S1 Survey Exten.t Extent‘of Type of land land
S1.No. Name of the Mandal . area (in Area (in (Govt. land/

Village No. No. (Wet/

Acres) Hectors) Pvt) Dry)

1 2 3 4 5 6 7 8 9

1 322 12.00 4.85 Patta Dry

! Raghunadhapalem Papatapalli 2 323 17.02 6.88 Patta Dry
3 325 21.24 8.59 Patta Dry

4 326 10.07 4.07 Patta Dry

TOTAL 60.33 24.39
Village :: Garidepalli Mandal: Kamepalli District :: Khammam

1 2 5.02 2.03 Patta Dry

2 Kamepalli Garidepalli 2 3 8.35 3.38 Patta Dry
3 17 524 2.12 Patta Dry
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4 18 6.35 2.57 Patta Dry
5 19 1.38 0.56 Patta Dry
6 21 14.12 5.71 Patta Dry
7 24 4.06 1.64 Patta Dry
8 25 4.06 1.64 Patta Dry
9 56 0.25 0.1 Patta Dry
10 58 0.37 0.15 Patta Dry
11 59 8.13 3.29 Patta Dry
12 60 7.36 2.98 Patta Dry
13 61 7.35 297 Patta Dry
14 72 12.06 4.88 Patta Dry
15 73 1.22 0.49 Patta Dry
TOTAL 85.32 34.51

[F. No. W.Con.182/SRP-24/DKJ-ROR/25-26/291/20A]
SUNIL KUMAR VERMA, Chief Engineer/Con-IV
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